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Judgement

Mohd. Fahim Anwar, J

This is first application filed under Section 439 of Cr.P.C for grant of bail to the
applicant, as he has been arrested in connection with Crime

No0.565/2019, registered at Police Station Chorhata District Rewa for commission
of offence punishable under Sections 302, 201 & 120-B of IPC.

Allegation of the prosecution is that complainant Dhirendra Kumar Shukla
informed the police on 1.11.2019 that his brother Sanjay Shukla @ Tantu is

missing since 30.10.2019. On that basis police has lodged a missing person
report No.80/19. During the course of merg inquiry dead body of the

deceased Sanjay Shukla was recovered in badly injured condition and
postmortem has been conducted. The statements of complainant, applicant, co-

accused persons and other witnesses were recorded, on which it has come on
record that the applicant and other co-accused persons have old rivalry

with the deceased Sanjay Shukla @ Tantu and they have committed murder of
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the deceased. During the course of investigation the applicant and

other co-accused persons were arrested and on interrogation they have admitted
the commission of crime and at the instance of the applicant weapon

which was used to commit murder of deceased Sanjay Shukla @ Tantu was
seized. On that basis above mentioned crime has been registered against

the applicant and other co-accused persons.
Learned counsel forthe respondent/ State opposes the bail application.

Considering the facts and circumstances of the case, I am of the considered view
that at this stage it is not a fit case to enlarge the applicant on bail.

Hence, without expressing any opinion on merits of the matter, this first
application filed under Section 439 of Cr.P.C for grant of bail to the applicant

is hereby dismissed.
This M.Cr.C. stands dismissed.

C.C., as per rules.
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